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O R D E R 
 

 
Per B.R Baskaran, Accountant Member : 

 

 All these appeals filed by the assessee are directed against the 

common order dated 30/1/2015 passed by ld CIT(A)-11 and they 

relate to the asst. years 2008-09 to 2011-12.  All these appeals were 

heard together and they are being disposed of by this common 

order for the sake of convenience. 


